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ORDER DAT ED 6-1 2-2001. 

Heard Learned counsel for the Parties. 

Since the only averrnit made oy Learned counsel 

for the applicant, in this Original Application that his 

appeal which is pending under Annexure-4, has not yet been 

considered by the authorities and not yet disposed of,he 

prayed for a direction for disposal of that appeal only. 

Learned Standing Counsel for the Resondents has filed 

his reply categorically stating therein that the appeal 

is to be filed witiin 45 days and to whom the Annure-4 
he 

has been addressed/is not the Appellate AuthDrity.In that 

vi 	of the matter, after going through the pleadings of 

both sides, I do not find any merit of this O.A. and hce 

the same is dismisscd.No Costs. 

Iw ever, the 	thed:.counsel for the applicant 

prays leave of this Tribunal to file fresh appeal to the 

Appellate Authority which has been strongly objected to 

by the Learned Counsel appearing for the Respondents 

on the ground of merit of this Case as also limitation. 

However, in consideration of the suomissions made by 

learned counsel for ooth sides, without expressing any 

opinion on the merits of the case and without expressing 

anything in regard to the limitation which has been raised 

by the learned Counsel for the Respondents, liberty is given 

to the applicant to file the appeal to the appropriate authority 

it he so desires within a periOd of one month and nthe. 

event of receipt of such 0 /appeal, from the 

applicant, the authority to whom itwu1d be sentis directed 
- 	

to consider and disose of the said 	 a 



/ 
perid of two months thereafter in accordance with Rules 

and L.4 and comni.lnicate the order to the Applicant. 
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